Central Administrative Tribunal
Principal Bench, New Delhi.

0A-356/92
MA-1826/95

New Delhi this the 21st Day ef July, 1995,

Hen'ble Shri J.P, Sharma, Membar(J)
Hen'ble Sh, B.K. 5ingh, Member(A)

Smt. Usha Kaul,

¥/e 5h, P.K, Paul,

R/eC/e ah, A,5, Sharma,

B n.dal Basti,

Delhi. Appticant

(Applicant in psrson)

varsus
1., Dsihi Administratien,
threugh Chief Sscretary,
Os1hi Administratien,
5 Shamnath Marg, Oelhi.
2. UThe Dirscter,
Health and Family Welfars,
Directerate of Family We)fare,
Ds1hi Administtratien,
2, Battery Lane, Rajpur Read,
De1hi, Respsndents

(threugh Sh. D.K, Sharma = nena pressnt)

Order (eral)
de) ivered by Hen'ble Sh., J,P, Sharma, Mamber(J)

The applicant has filed this 0,A, in Mareh,92
aggrisved by the issuance ef the chargeshset dated 23.12,61
and has preyed farﬁtho grant ef reliaf directing the
_respendents te decide his applicatien fer vel'untary
ratirement dated 6,1.,1992 in accerdances with rules and
law befere initiating disciplinary preceedings,

On netice the respendsnts appeared and centested
this applicatien by filing @ repl'y, The applicant has
alss filed the rejesinder. |

When the matter cams'up teday fer further
directiens, the applicant appeared in persen and

pressed MA-1826/95 uherein she has prayed that the

abeve eriginal app)icatien he diémjssad as

withdrawn
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as the respendents by the letter datecd 7.4.1995 have
granted her the relisf prayed fer. We are satisfied
eurselves that the applicant is in pesssassien of this
lettsr. In view of this, us allew this M.A, and a8 @
censecusnce thersef the 0,4, is dismissed as having
becems infructueus.

Parties te bear their swn cests,

J*NM

. SINGH (J.P. 3HARMA)
MEMGER( A) MEMBER(J)
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